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'ACT No. ITI oF 1995.
P4§SEi) BY THE GIOVERNOR ADNERAL or TNUIA IN C_ouscir‘.' :

' (Received the assent of the Govermor General on the 2ond
- . March, 1905 .~ . o

" An Act to co_nsolidate ‘and amend the law o .
relating to the Government Paper Currency. '
HEREAS it is expedient to consolidate and

'V amend the law relating to the Government
- Paper Qurrency; It is hereby enacted as follows :—

Pretiminary. . |
1. (1) This Act may be called the Indian -Paper shorttitle
Currency Act, 1905; and \ g : and extent.

" (2) It extends to the whole of British India,
inclusive of British Baluchistan, the Sonthal Par-
ganas and the Pargana of Spiti. ‘

The Department of Paper O'Wreé_wy.

2. There shall continue to be a Department of Department
‘the publioc service, to be called the Department of ofPeper
Paper Currency, whose function shall be the issue of Curioney
promissory notes of the Government of India, to be currency f
_called currency notes, payable to bearer on demand, notes.
and of such denominational values, not being less =
than five rupees, as the Governor General in Council
may direct. : - '

3. At the head of the Department there shall be Heag Come. .
an officer to be called the ‘Head Commissioner of missioner

Paper Currency, and there shall be three other g;;‘}lgg’;’;m‘“ "

officers, to be called, respectively,— _ * Paper Cur»
.« . . rency.
- () the Commissioner of ~Paper Currency for
Madras, o o i

~ (b) the Commissioner & Paper Currerﬁgjy,' for

o ’,(0) the

- Bombay, and-.
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4-6.) _
(c) the Commissioner of Papel Gurrency for
Rangoon.

4. The Governor General in Oouncll may, by»_’

notification in the Gazette of India,—

(o) establish districts, to be called circles of issue,
~ four of which ocircles shall include the

towns of Calcutta, Madras, Bombay, and -

Rangoon, respectively ;

(8) appoint jn each circle some one town'to be
the place of issue of currency notes, as
hereinafter provided ; ;

() estabhsh in each such town an office or oﬂices, ‘

of issue;

(d) establish in any town situate in any 011'v].0~

an office, to be called a currency agency,
and

(e) declare that, for the purposes of thls Act any ;

town (other than Oalcutta, Madras, Bom-
bay, or any town situate in Burma) in which
an office of issue is established, shall be

deemed to be situate within such' Presi-

dency as is specified in the order,

5, (1) The Head Commissioner of Paper Cur-
rency shall be the officer in- charge of the “cirels of
issue which includes the Town of Calcutta, and the
(Commissioners of Paper Currency for Madras, Bom-
bay, and Rangoon shall be the officers in charge of
the circles of issue which include -the towns of
Madras, Bombay, and Rangoon, respectively. -

(2) For each other oircle of issue there shall be

~an officer in charge to be called the Deputy Com- -

missioner of Paper Currency, and for each Currency
Agenoy an officer to be called the Currency Agent. -
8. For the purposes of this Act,—
*(@) the Commissioflers of Paper Currenoy: for
Madras, Bombay, and Rangoon, and the
Deyuty Oommmmoners of Paper Currency

. _ o -, i
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A' A(The Department of Paper  Ourrency.~—~Section 7.
' Supply and - Tssue of Currency &ofes. —-Sectzons
. 8-9.) :

in the Plemdency of Fort William in

- Bengal, shall be subordinate to the Head

Commissioner- of Paper Oulrency :

(b) the Deputy ‘Commissioners of Paper Currency- _
* in the Presidencies of Fort Sf. George and

- Bombay, and in the Provinde of Burma,
shall be snbordinate to the Commissioners
of Paper Currency for - Madras, -Bombay,
and Rangoon, respectively ; and

(o) the Ourrency Agent at any town shall
be subordinate to the Head Commissioner,
Commissioner or Deputy Commissioner,
as the case may be, of Paper Currency
for the circle of issue in whlch that town
is sitnate.

7. All officers under this Act shall be appomtedA
by the Governor General in Council.

Supply and Tssue of Currency Notes.

8. (1) The Head Commissioner
~ currency notes of the denominational values pre-
- seribed under this Act, and shall supply the Com-
missioners and the Currency Agents subordinate to
him, and the Deputy Commissioners, with such notes
as they need for the purposes of this Act.

(2) The Commissioners and Deputy Commise

shall prov:de'
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sioners shall supply the Currency Agents subordinafe

to them, respectively, with such notes as those Agents
need for the purposes of this Act,

(3). Every such note, other than a currency note

of the denominational value of five rupees issued.

- from any town not situate in Burma, shall bear upon
it the name of the town from which it is issued..

9. The name of the Head Commissioner, of one

of the Commissioners, of # Deputy Commissioner,
or of S0Ie - other person authorized by.the Head

.Oomm1ss1oner,
: b
. P4 .
. * el
. ‘. Y
o & .. ° ]
L] -
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Oomm1ss1oner or by one of the Commlssmners, to sigh

currency notes, shall be subscribed to every such
_ note, and may be impressed thereon by machinery, -
- and when so impressed shall bc deemcd tobea vahd"

,swnature

 10. The officers in charge of circles of issue shal]
in their respeetive circles, on the demand of any

| person, issue, from the ofﬁce or offices of issue estab-

lished in their respective circles, currency notes of -

the denominational values prescribed under tlus Act
in exchange for the amount thereof—

(¢) in rupees or half rupees or in gold coin Wlnch,
is legal tender under the Indian Coinage

Act, 1870, or

(%) in rupees made and declared to be a legal
tender under the prov1s1ons of the Natwe
Coinage Act, 1876. - ~

11. Any Currency Agent to-whom currency notes

have been supplied under section 8 may, if he thinks

fit, on the demand of any person, issue from his
agency any such notes in exchange for the amount
thereof in any coin specified in section 10.

12, The officers in charge of circles of issue shall,
on the requisition of the Comptroller General, issue
to any Government Treasury currency notes in ex-

change for gold coin which is not legal tender under

the Indian Coinage Act, 1870, or for gold bullion at.

- the rate of one rupee for 7 53344 gralns troy of fire

gold.
1. If the Secretary of State for India in Council

shall consent to hold in gold coin or bullion, or in:
silver bullion or in securities of the kinds mentioned
Jin section 20, the equivalent in value to notes issued
.in India as a reserve to secure the payment of such

notes, the Governor General in Council may from

time to time direct {hat gurrency notes shall be issned:

to an anmount equal to the value of the coin, bullion
o -~ and

)
Ll

XXITI o
1870,

- IX of 18}

XXIII o
1870.
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- (Currency. Notes where legal tender omd wkere bay-
, “able, ——Seotwns 14-15.)

“and securities so held by the Secretary of State for

' Indla in Council,

.Ourrenoy Notes where legal tender and where pay-_ '

- able. -

14« A currency noteof the denominational value
of five rupees, issued from any fown not situate in
Burma, shall be a legal tender in any place in Br 1tlsh
Indla except Burma,

o currency note of the denomma,tmnal value of
five rupees, issued from any town in Burma, shall be
a legal tender at any place in Burma, and .

Currency
noles where
legal tender.

a currency note of any denominational value ._
exceeding five rupees’ shall be a legal tender at any
place within the 011‘010 from which the note ‘was -

issued,

for the amount expressed in the note, in payment; '

or on account of—
(@) any revenue or other claim, to the amount of

five rupees or upwards, due to the Govern-

- ment of India, a.nd

() any sum of five rupees or upwards, due by the
Government of India or by any body
corporate or person in British India :

~Provided that no currency note shall be deemeddo
be a legal tender by the Government of Indla ab any
~ office of issue. :

15. A currency note sheall be payable at the
followmg offices of issue, namely :—

- (a) a currency note of the denominational value of
five rupees, issued from any town not
situate in Burma, at any office of issue not
sitnate in Burma; .-

() a currency note of t\e denominational value |

of five rupees, issued from dny. town in
Burma, only at an office of® | issue in such

Ce town, P .
' - : () a’
pe

Currency
notes where
payable.
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(Ourrency Notes where légal tender a/nd where pag/-_- |
~ able.—~Section 16.: Reserve.—~Section 17. )

" (¢) a currency note-of any denommatlonal value-.
exceedmg five rupees, at an office of issue.

* in the town from which it was issued and -

also, wunless - issued  from -any town in

Burma, at an office of issue in the Presi-

- dency-town of the Pre51dency within 'Whlch:
such town-is situate. ‘

16. For the purposes of sections 14 and 15 :
currency notes issued from any currency agency shall
be deemed to have bLeen issued from the town
appointed under section 4 to be the place of issue in .
the clrcle of igsue in which that agency is established, --

Reserve

17. The whole amount of currency notes at any ‘
fime in ocirculation shall not exceed the total amount
represented by the sovereigns, half sovereigns, rupees,
half rupees and gold bullion, and the sum expended
in the purchase of the silver bullion and securities,
which are for the time being held by the Secretary
of State for India in Oouncﬂ and by the Governor °
General in Council as a " reserve to provide for the -
satisfaction and discharge of the said notes, and the
said notes shall be deemed to have been . issued
on the credit of the Government of India as well
a® on the secuuty of the said coin, bullion and

gecurities :
Prov1ded that, for the purposes of thls sectlon, )

‘currency notes which kave not been presented for
payment, in the case of notes of any denominational -

value not exceedmg one hundred rupees within forty
years, and in the case of notes of any. denommatmnal

value exceeding one hundred rupees within one hun-

dred years, from the first day of April following the
date of their issue, - shfﬁl be deemed not to be 1nv
circulation s _
Provided fufther that all notes Wthh are deolared
unde1 the first provisg to this section not to be in
' cu'culatlon
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- clrcu]ahon shall be deemed to have been isstted on the
‘credit of the Government of India and shall, if subse-

quently yresented for: payment, be paid flom the o

- revenues of the Government of India.

: 18. Subject to {he provisions of section 17, the
-Gowrnor General in Council may at any time, if he
thinks it expedient, convert any of the coin or bullion

~for the time being held by him as a part of the

“reserve into coin of any of the kinds mentloned in
section 10 or into gold or silver bullion,

19, If-any coin or bullion held by the Secretary |
Jbullion to’

of State for India in Council or by the Governor
- General in Council as part of the reserve is trans-
mitted by the Secretary of State for India in Council
to the Governor General in Council or by the Gov-
ernor General in Council to the Secretary of State for
India in Council, it shall be deemed during the
pericd of transmission to remain part of the reserve
referred to in section 17. .

: 20. The securities mentioned in seetion 17 shall

- be securities of the United Kingdom of Great Britain
and Ireland or of the Government of India, or secu-
rities issued by the Secretary of State for India in

‘Council under the anthority of Act of Parliament.

and charged on the revenues of India, and the value
of them &t the price at which they are purchased
shall not exceed one hundred and twenty millions of

rupees: .

Provided that the value at such price as aforesaid
of such of the said securities as are not securities of

Power'to
dispose of °
ooin and .
bullion in
regerve,

Coin and

remain part

-of reserve

during
transit
botween
England
and Iodia, -

Nature and

value of
securities
which may
form reserve,

the Government of India shall at no time exceed )

twenty millions of rupees.

21. The securities purchased by the Governor
General in Council shall be securities of the Govern-

- ment of India, and shall be held by the Head Com-
missioner and the Master of the Mint at Caloutta, or

Trustees of
Indian
securities
purchased

‘under Act.

of such other Mint as the Gov&nox General in Council

may direct in this behalf, in trust for the Sec1eta1y
of State for India in Councﬂ

. __ . . . 22._(1)_(&;

-
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' ' (Reserve —Segtions 22-23. Private B»le payable to
. . Bearer on Demand.—Sections 94~ 25 )
’ I’?wer to 22, (1) The Head Commissioner may, at any
- ';Z;Q‘;f ' tlme, when ordered so to do by the Governor General
Indian ~ - in Couneil, sell and dlspose of any of ‘the secmltles‘

| seewities.  pe]qd under section 21,

* - (2 For the purpose of eﬂecuno' such sales, the .
. Master of the Mint at Calcutta or of such other Mint
as aforesaid shall, on a request in wrifing from the
- Head Oommlssmner, at all times sign and endorse the
securities, and the Head Commlssmner, if so directed
by the Governor General in Council, may purchase
securities of the Government of Indla to replace such
sales,

Acoonnt of 28. An account showing the amount of the 1nter-

inforesbon st accruing on the securities held as part of the
reserve under this Act, and the expenses and charges
incidental thereto, shall be rendered annually by the
Head Commissioner to the Governor General “in

Council, and publlshed annually in the Gazette of

India.
) Private Bills payable o bearer on Demand.
Prohibition 24. No person in British India shall draw, acoept,
OT 1ssue O

private bills 121€ or issue any bill of exchange, hundi, promis-
©or notes sory note or engagement for the payment of money

E:Z;}g}% 30 payable to bearer on demand, or borrow, owe or take .

demand. ~ UP any sum or sums of money on the bills, hundis or

* notes payable to bearer on demand, of any such

berson :

Provided that cheques or dlafts, payable to bearer
on demand or otherwisg, may be drawn on bankers,
shroffs or agents by their customers or constituents,
‘in respeet of deposits of money in the hands of those:
bankers, shroffs or agents and held by them at the
. ~credit and disposal of the persons drawing such cheques '
\ ' or drafts.

e Penalty for 25. (1) Any perso?cqntravenmg the provisions
swingsuh  of section 24 shall, off conviction by a Presidency
- p-olfles and  Magistrate oy & Ma,vlstrate of the first class, be
- e ,_ , : pumshable
. . ]_0 * ., . ’ . ' ‘
- e v,
i [ . L] Iy
d S ‘ . O e
N .0 ® ? *°
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» pumshable with a fine- equal to ths. amount of the

bill, hundi, note or envagement in respect Whereof the
oﬂ’ence is committed.

(&) Every prosecutlon under this section shall be

, instituted by the officer in charge of the circle of .
~ issue in which the bill, hundi, note or eno'agement 1s

drawn, accepted, made or 1ssued

 Supplementary Provisions.

26 An abstract of the accounts of the Depart-
ment of Paper.Currency, showing—

() the whole amount of currency notes in circu-
lation,

(6) the amount of coin and bullion reaervad
distinguishing gold from silver, and show-
ing separately the amount of coin or bule
lion held by the Secretary of State for

India in Qouneil, or in trausit from or to

India, or in the custody of the Mint Master
during coinage, and

(¢) the nominal valus of, and the price pald_ for,

the securities held as part of the reserve,
- showing separately those held by the Sec-

retary of State for India in Council and

those held in India under section 21,

institation of
‘proseoutions, .

Abstracts of
“accounts,

shall be made up four times in each month by the -

Head Commissioner, and published, as soon as may
be, in the Gazette of India.

27. (1) The Governor @General in Council may

make rules to carry out the purposes - and objects of

this Aet.
(2) In particular and without prejudme to the

generality of the foregoing power, such rales may—
(¢) fix the denominationgl values (not being less -

than five rupees) Tor whicli currency notes
shall be issued ; e

: yy : () povide
L] . . 11—

Power to

make rulea.

@
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. (Supplementary “Provisions.— Section 28. Transfer
. v T of Office of Issue from Allahabad to Cawnpore.:
-~ —Bection?9) - DR
. ~ (b) provide for the alteration of the’linﬁté ’of*faﬁy' o
: o of the circles of issue; and o
- (¢) declare the places at which currency notes
. - shall be issued. S S

: (3) Every such rule shall be published in the

Gazefte of India, and on such-publication shall- have - S

effect as if enacted in this Act. - -

- Repeals. 28, The enactments mentioned in the Schedule are’
I - hereby repealed to the: extent specified in the last
- column thereof: E '

- Provided that all securities bpﬁrch"ésedf and notes
. issued under the Indian Paper Currency Act, 1882,
" or any Act thereby repealed shall, if undisposed of oz

XX of 1887

" in circulation at the commencement of this Act, be'
‘deemed to have been respectively purchased and

‘issued under this Act.. , ‘

,Tr»aane}" of offce of Iesue from Allakabad to
S Cawnpore. =~ ' ’

Azd whereas it is proposed to close the office of - |

~ issue at present established in the town of Allahabad

and to establish in lieu thereof an office of issue in

as follows :—— ’

the town of Cawnpore; It is hereby further enacted

Speial - * 99 For the purposes of sections 14 and 15, a cur-

vision for

_payment of YeNCY note issued from the office of issue in the town -

currency of Allahabad prior to the date of the closing of such

‘. ?gitcf:tigsued office sball, notwithstahding anything hereinbefore

- Jesing of  contained, be deemed, from the date of the “establish-
* Alshabed et of an office of issue in the town of Cawnpore,

. office. %o have been issued fl‘OI_n such last-mentioned office.
. o . /

. .  THE SCHEDULE
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THE SCHEDULE. R ' v )
'ENACTMENTS REPEALED. - ‘
- (8ee section £8.)
_ Year, No. ) Sh;rt title, 'E.xtent of repeal, *
o » ‘ .
1882 XX | The Indian Paper Cur- | So much as is unrepealed,
- rency Act, 1882, . o
1893 VIII | The Indian Coinage and |So much as relates to the-
, Paper Currency Aect, | Iudian Paper Guuency
1893. ' Act, 1882, -
1896 | XXI |The Indian Papei Cur- | The whole.
. vency Act Amendment| .
Act, 1896. o
1899 | XXII | The Indiau Gomago and [ 5o mueh as relates to the -
Paper Currency Act, | Indian Paper .Curvency.
1899, - Act, 1882,
1800 | - VIII | The Indian Paper Cur-|So much as is uurepealéd.f
rency Act, 1900, )
1902 IX | The Indian Paper Cur- | The whole. =
rency Act, 1902, : .
1908 VI |The Indian Paper Cur-|The whole.
rency (Amendment) Act,
1903.
. .
[
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